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XN THE CENTRAL ADMINISTRATIVE TRIBUNAL. 

ALLAHABAD BENCH. ALLAHABAD • 
•••• 

original APPlication NO. 1113 of 1995 

this the 16th day of May' 2001. 

HON'BLE MR. S. DAYAL. MEMBER (A) 
HON' BLE MR. RAFIQ UDDIN. MEMBER (J) 

suresh Kumar. sfo Sri Ram Sewak. R/o House no. 86/275 

Afeem Kbehi. P.o. Anwarganj. Kanpur. 

2. Babu Ram. S/o late Sri Kishan Lal. R/o House ~. 39 

P.o. Khanpur Chakeri Road. Kanpur. 

3. Vijay Pal Kureel, S/o Sri Raghunath. R/o Village Maajipur 

p.o. Bharu. District Kanpur city. 

4. Daya Shanker. S/o late Sri Chunnu Lal. R/o Village Shiv­

katra post Harjinder Nagar, Kanpur. 

s. suresh Chandra, S/o Sri Sarju, R/o Village Harbanspur, 

P.o. Bidhanu Kasharwa. Kanpur city. 

6. Buresh Kumar, Sfo late Sri Bindeshwari Prasad, R/o 

House no. 404 ompurwa. Harjinder Nagar. chakeri Road, 

Kanpur • 
. , 

Applicants. 

By Advocate : Sri R.P. Singh. 

Versus. 

union of india thro~gh A.G.s. Branch, Army Headquarters. 

DHQ, P.o. New Delhi. 

~ · !. The Air Officer Commanding in Chief, H.Q Maintenance. 

Indian Air Force. vahu Sana Nagar, Nagpur. 

3. The Commanding Officer. 402, Air Fore£ station, 

Chakeri, Kanpur. 

Respondents. 

By Advocate : Sri R. Misra for Sri s.c. Tripathi. 

0 R D E R (ORAL) 

S • DAYAL, l4EMBER (A) 

'lhis application has been filed for a direct! 

to the respondents to prepare a list of these candidates 

who have worked on the post of Anti Malaria Luscar and 

~naider their absorption on regular bae.is in accordance 

• 



.. • 

\ 

·-

• 

-

• 

-2-

with the.ir seniority against Group • D• post. A further 

prayer has been sought to the respondents for restraining 

them for employing other persons in place of the applicants. 

• 

2. 'Ibe case of the applicants is that the 

applicant nos. 1.2 & 3 were initially enga~ed during the 

year 1990 and were appointed on the post of seasonal Anti 

Malaria Luscar w.e.f. 2.5.90 to 31.10.1990. while the 

• applicant nos. 4.5 & 6 were initially engaged in the year 

1991 and were appointed on the post of seasonal Anti 
~ 

Malaria Luscar w.e.fo 2.5.91 to 31.10.91. The name. of the 

applicants were sponsored by the local Employment Exchange 

at the time of appointment. The respondents wer~ asked 

the applicants to remaJ.n present with their certificates 

by letter dated 23.3.1995. All the applicants were 

~esented before the respondents and were selected and 

they were engaged from 17.5.1995 after completing all the 

formalities. The applicants have sought the relief in the 

light of the above facts. 

3. We have heard Sri R.p. Singh. learned counsel 

for the applicant and Sri R. Misra proxy counsel for Sri 

s.c. Tripathi for the respondents. / 

4. The- learned counsel for the applicants has 

sought the relief in the present case in the light of the 

judgments of this Tribunal namely o.A. no. 953/89 decided 

on 11.7.1990. o.A. no. 1443/92 decided on 12.4.1993. o.A. 

no. ~9/96 decided on 16.1.1997 ana o.A. no. 1623/94 

decided on 22.3.2001. 

s. We find that the o. Ao no. 953/89 was decided 

giving directions to the respondents for appointment and 

absorption as Anti Maleria Lascar and other&% allied posts 
~ 

against the newly created vacanciee. ~. rn o.A. no. 

1443/92. the respondents were directed to consider the 

wplicant for appointment and absorption as Anti Maleria 
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Luscar and other all i cd posts ~ainst n e\·lly crAatP.d posts. 

In O. A. No. 249 of 19q 6 directions wer e given to t he 

r espondents i n the light of th ·? circular no. Air H'J./23064/ 

28/1/AML/pC- 4 dated 16· 12· 1994 in which unit s under 

Maintenanc e Corrmand o f Indian Air Force wer e d ire::ted 

t o prep are the notional seniority list o f t hose Ellgaged 

as Anti Hal e ria Luscars on sponsor ship . The Air Headquarter .. 
also i ssued tho dir~t ion that the tempor ary s tatus 

should be granted to those c asual employees including 

Anti Mal a ri a Luscars m o have rende r ed 240 or 206 days of 

servi ce in a year for 6 days/ 5 days in a week • In o. A. 

No. 1623 of 1994 the said circular dated 16·12·1.!9 4 was 

r e lied-upon and th~ d ir~tions ~-ere given~ to the 

r espond.ents to consi der t he c l aim o f th'"' applicants for 

inclusion o f their n ame s in the register f or givin g 

engagement, \..hen-ever the \oJOrk i s avail abl e . 

6 . The r espondents h ave den i ed that 2000 vacanci~s 

of S.Ar·1L wer e r e l oas od for Empl oyment and stated t hat 

the r e i s ban on r a::: ruitment. 

7. It aooears f rom the orders of this Tribunal .. -
given in the earlie r o . As that a scheme exist s for 

inc lus ion of the name on a r egiste r in order of seniority 
the t,.,. 

and ther e after c onsidering/ persons ent e r ed in the r egiste r -
for ~rant of work as seasonal Anti t-1al e ri a Luscar, grant 

o f t empo rary status and for r egul arisat ion. It \o.Ould be 

appropriate for t h "" respondents to c onsider the cla im 

of the app lic ant s in thG light of the schame Operated 

by them. 

a. 

~on a i der 

• 

We, the r efore , direct the 

t he c l a im of th o applicants 

r egpondents to L­
for inclusion:the 
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n ame o f the app lic ant s in t h e r egister and g r ant of benefits 
J.. 

as por the current scheme ~ on the b asis o f s enior ity 
.v 

o f t h e app licants and ava ilability o f vacancies • 
• 

The O. A. stand s di sposed of with the abov e directions . 

No order as t o c o st s . 

td_ e-fr"' 
t-1!11BER (J r.tEMBER ( A) 
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